w'\f/ CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
OA NO.754/2000 '

New Delhi, this the 24th day of July, 2000
HON’BLE SMT. LAKSHMI SWAMINATHAN, MEMBER (J)

th, 8/0 8h.
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the circumstances, learned counsel for the parties submit

that the O0A has now become infructuous.
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( MRS. LAKSHMI SWAMINATH&N—
Member (J)




